
. 	 IN THE CENT?AL 'DMT.tTI.TY2ATTVE TPITThTNAL HYD'TAB'D 

r 	 AT HYDERA"D 
4 

O.A. No.233/90 	 nt. of Decision 15.6.93 
T.A. No. 

R.Sunder Singh and another 	 Peitioner 

Mr.I.V.S..Bao 	 Advocate for 
- 	 the petitioner 

(5) 

Versus 
Union of India, rep. by its Secretary to Govt. Mm. 

of Home, Dept. of PersonneJ Affairs, New 

Mr.N.B.flevraj  — 	 fdvocate for 
/ 	 the Respohdent 

() 

CORAM 	 - 

THE HON'BLE MR. A.B.GCRTHI MEMBER(ADMN.) 

THE HON' BLE r. T. CHANDRASEKHAR REEDY IEMBER (JUEL.) 

Whether Reporters of local papers may 
be all-wed to see the judgement? 

To be referred: to the Reporters or not? 

Whether •their Lordships wish to see 
the fair copy of the Judgement? 

Whether it needs to be circu1sed tG 
other Benches of the Tribunal? 

S. Remarks of Vice-Chairman on Columns 
1..2,4 (to be submitted to Hon'ble 
Vice-Chairman where he is not on the 
Bench.) 

ns 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

0 .A, No • 23 3/90 
	

Date of Order: 15.6.1993 

BETWEEN: 

iT R.SunderSingh 

2. G.Nageswara Rao 
	 Applicants 

A ND 

Union of India, rep. 
its Secretary. to Govt., 

Ministryjjof Hone, Dept. 
of Personnel Affairs, 
North Block, New Delhi. 

Union Public Service Commission, 
New Delhi, rep. by its Secretary. 

State of A.P., Rep, by 
its Chief Secretary, 
Secretariat, 
Hyderabad. 	 •• Respondents 

Counsel for the Applicants 	.. Mr.I.V.S.Rao 

Counsel for the Respondents 	.. Mr.N.R.Devraj 

MY. 

CO.RM: 

HON'BLE SHRI A. B.GORTHI : MEMBER (ADMN.) 

HON'BLE SHRI T.CHANDRASEM-IARA REDDY : MEMBER(JUDL.) 

.2 

0 



4 

Order of the Division Bench delivered by 

Hon'ble Shri $.B.GORTHI, Member(Admn.). 

When this case carneup for hearing on 11.6.1993 

t none present for the applicant. Accordingly it was 

listed for dismissal on 15.6.1993. Even today neither 

the applicant nor te his counsel is present. MrNR.Devraj, 

Standing Counsel for the respondents is present. 

The O.A. is therjfoè.djsmjssed for default. There 

shall be no order as to costs. 

(T.CHANDRASEKHARA RFDDY6 	 .Gop 
Member(Judl.) 	 Member(Admn.) 

Dated: 15th June, 1993 	 / 

Dictated in Open Court) 

Dy'.NRegistratJ ('JLidC) 

sd 

Copy to:-  

: Secretary to Government, Ninistryot Home, Department 
of Peçsonnei Affairs, Union of India, North Block, New 
Delhi. .. 

2Secretary, 1 nion Public Service Commission1  -New Delhi.- 

3o Chief Secretary; State-of Aj.j; Secretariat, Hyderabad 

4. flno copy to Sri. I.V.S.Rao, advocate, Plot No.15, 
Arvindnagar., Hyd. 

So One copy to Sri. r4.R.Devaraj, Sr. CGSC, CAT, Hyd. 

6. One spare copy. 

o,e ccptt nra-?ssr t3t ct1¼. 	
31-/ 

Ram!— 	 , 	Q .-&a-t 	I 




